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This Review Application has been moved by the respondents for
reviewing the order dated 15.04.2005 passed in 04 No. 223/2004 on the
ground that Ih1° Tribunal in the case of D.L. Malhotra vs. Union of India &
Others, OA No. 138/2003, decided on 17.11.2003 held that the smd Shii D.L.
Malhotra 15 not entitled to the benefit of pay fixation under FR 22(c) or the
post of Inspector Income Tax whereas in the present case (OA No 22\ 12004)
vide order dated 15.04.2003, this Hon'ble Tribunal allowed him the benefit of
¥R 22{c) on promotion on the post of Inspector.

We hawve pemsed the judgement dated 135.04.2005 in OA No.
2232004, As can be seen from Pava nos: 3 & 4 of the judgsinent, the benefit
of pay fixation was never granted to the appficant under FR 22(c). The
applicant was only given two increments. which was admissible as he had
qualified the examination for the post of mspector. This Tribunal has po-
where stated that the applicant i3 entitfed to the benefit of pay fixation under
IR 22(c). As such the contention raised by the Review applicants in this
Review Application is without any basis, which is accordingly dismissed.

Accordingly, the Review Application is dismissed.

In view of the order passed in the Review Application, no Gidci is
requited to be passed in MaA No. 182/2005, which is algo dismissad.
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